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I. CONSTITUTION (SIXTY - SE-
COND AMENDMENT) BILL, 1988.

Il. REPRESENTATION OF THE
PEOPLE (AMENDMENT) BILL, 1988.

THE MINISTER OF LAW AND
JUSTICE AND THE MINISTER OF
WATER RESOURCES (SHRI B.
SHANKARANAND): Madam, | beg to
move;

"That the Bill further to amend the
Constitution of India, as passed by the
Lok Sabha, be taken into consideration."

I also beg to move:

"That the Bill further to amend the
Representation of the People Act, 1950,
and the Representation of the People Act,
1951, as passed by the Lok Sabha be
taken into consideration."

The two Bills represent a historic step
towards the further strengthening of the
democratic process in our country. Ours is
one of the biggest and stable democracies in
the world. A large percentage of our
population lives in rural India. All our
citizens may not be highly educated; but
they are wise and matured. When it comes
to the question of exercising the right to
vote, the Indian voter, whether he is in
urban area or the rural area, is quite clever
and politically conscious.

The success of Parliamentary democracy in
our country is admirable. Hon. Members are
aware that the subject ‘electoral reforms' has
been keenly debated, both in the Parliament
and outside. We have an old established
electoral svstem and codified election laws
covering all aspects of the preparation for and
the conduct of elec-
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People (Amdt) Bill. 1988

tions. Since Independence, we have been
holding elections. On a  review of  all
the  previous

elections held, it is found that the electoral
process and the system have been under
various stresses and strains which, if allowed
to remain unchecked, may undermine the very
democratic process and the system itself. Our
past experience emphasised a pressing need for
improvements in the electoral process.
Government and the Election Commission
have been studying the question of electoral
reforms for a long time past. From time to
time, the Election Commission formulated
several proposals. Government have taken
necessary steps to bring about improvements.
Hon. Members would recall that the
Government, under the bold and dynamic
leadership of Shri Rajiv Gandhi, the Prime
Minister, took the unprecedented step by
enacting the Constitution  (Fifty-second
Amendment) Act to deal with the evil of
political defection. Another significant step
also taken was the enactment of the Companies
(Amendment) Act, 1985, to legitimise the flow
of funds from corporate sector to political
parties. Recently, the Religious Institutions
(Prevention of Misuse) Act was passed to
separate religion from politics. The two Bills,
the present Bills, now brought before the
House are in continuation of the efforts of the
Government to further strengthen the electoral
process.

Various proposals regarding electoral
reforms have been widely debated in the press
and other fora. Several political parties
expressed their views and suggestions, both in
Parliament and outside. Government took due
note of all these various sugeestions.
Government also held consultations with the
representatives  of  political  parties in
Parliament to ascertain their snecific ideas. The
Prime Minister had also conveyed to this
House the serious concern of the Government
regarding electoral reforms. If the matter was
taking time, it was only because the subject
was complex and



